THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR : MEMBER (3)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC
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D.Nagi Reddy
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And
Union of India rep. by

1. The Director Benaral Ex.0fficio
Secretary, Dept. of Posts,
New Delhi,

2. The Secrstary, Govt. of India,
Dept. of Personnel & Grisvancaes, |
North Block,New Oelhi.

3. Chief Post Master General,
AP Postal Circle, Hydersbad.

4, Post Master General, Vijayawsda
Region, Vijayawada.

«+. Respondents

Counsel for the Applicant : Shri K.S.R.Aﬁjaneyulu

Counsel for the Respondents :  Shri N.R.Devaraj,Sr.CGSC

|
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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Meard Sri D.Subrahmanyam, for Sri K.S.R.Anjaneyulu,
counsel for the applicant and Sri U.Satyanarayana for St N.R.Deva=
raj, learned standing counsel fnr'tha respondents.
Ze The applicant in this 0A was recruited as hale Family
Planning Extention Educater in the scale of Rs.210-380 (gre-revised
scale)by order dt.10-11-1972, He was declaﬁed quasi~permanant
with s ffect from 10-11-1975, As per the recommendationg of the
IV Pay Commission the applicant was rixed in the‘scala of Rs«1400-
2300. On 1-11-93 he was awarded a stagnatibn incre;ant with
gffect from 1-11-93. The government of India, Ministry |of Finance

_ and circular dt.22-10-81 | .
by skxewtax OM dt.13-9-91 /introduced a scheme of one promotion
in seruiée career of Groupe'C' and 'D' empleyees on fulfilling the
_conditions laid down in pags-2 of the reply{affidaqit. It is also
clarified in D.G.lLetter No.2~11/91-PE.I dt;19-12—94 in respsct of
Group-L employess, cases where prcmotional‘grade (next higher
| |

scale ofpay) is not specefied for the purposs, the‘mattLr should be

- referred to Directorats for examination,

3. ' The applicant submits that he haé‘submitted rapresentation
at.30—9-94 (Annexure-11 page-1é and 13 to the OA) for granting him
one promotion as per the caresr aduancamenﬂ programme as stipula-
ted in OM dt.13-6-91, He further suEmitted another represantatinn
dt.20-9-96 (Annexure-4 page-16 & 17 to ths 0OA) Por deciding his

case quickly. It is stated that no decision has been tiaken so far.

4, Aggrieved by the above, he has Filed this UA graying




for a direction to the respondents to consider the case

applicant for grant of next higher grade cailed 'In Sity

bz

Gy

of the

promo=

tion in terms of Govt. of Indis OM dt,13-9-31 from the{he became

eligible i.e. from 1-11-84 with arrears and cther consequential

benafits.

Se Above facts was alse confirmed by the respondents in

their reply. Standing Counsel for the respondents also

states

that the applicant had fulfilled the requirement for giving him

promotionunder the said scheme but it is stated that for| ths

purpoge of promotion there shou.d be an auaﬁue in the cadre

Pirst. The matter is under consideration of the Government.

It is further submitted that the Vth Pay Commission has
its recommendations to Government and the aéme is uhder

active consideration of the Government also. It is furt

tad that & decision will be arrived at soon.

submitted

the

har submié-

6 When the 'In-Situ’ promotion schems uas inFroduced by

0M dt,.13-9-91 armd the applicant had became eligible as pgr that

schems in the year 1994 and he had submitted a represent

ation,

the respondents cannot delay indefinetly thes matter. Such a

lethargy on the part of the respondents can%ot be aécapt
respondents themselves submitted that the applicant had
: et
the conditions as indicated in the OM dt.13-9-91,1a deci
shouid have bsen t aken by now. The main quastion to be
W . :
iSLEhet there is any avenue for promotion in the cadre.

is no auende, the applicant shoutid normally be fitted in

higher scale, It is net understood why the Government i

such a long time for deciding such a small issue. It is
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that a Pirm decision should be taken by the Government i
ragard .N\'MI 7/14'\(!&‘0"'] “

7 In viaw of the & ove, the respondent authoritie

(3

n this

s are

directed to digpose of his repressntation deciding the avanue

of promotion in the cadre for fixing him inythe highsr scale

within a period of two months from the date of receipt of a copy

of tnis order,

|

B. The Origingl Appliication is ordered accordingly. No

order as to costs,

B.5+JA1 PARAME SHUWAR) (R.RANGARAJA

Member (A)

.W(J)

Dated:18th Sehtember, 1998,
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0A, 95/97
't The Director Ganeral Egiﬂf?icia Secratary, Dept. of Posts,

New Dﬁlhi.

2. The Secrstary, Oapt, ef Personnsl & Griavancéa; Nerth Bluck, ,'

-

o

3+* The Chief Post Master General, A,PiPostal Circle, Hyderabad,
4y The Paost ﬁastar'ngéral, Vijeyawada Regien, Vijayauada,
5. One cepy to Mr, fESﬁR:Anjanayulg, Adwcate, CAT., Hyd,
6. One copy ba Mir: N.R.Devaraj, Sr.CGSC., CAT., Hyd.
'7; One cepy to D-Ré(“).'CAT., Hyde - - .

8. " One duplicats copy.
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